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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%                         Date of Decision: 16.10.2026 

# CNR No. DLHC010489562026 

+  CRL.M.C. 7642/2026 

 BABITA YADAV          .....Petitioner 

Through: Mr. Tanveer Ahmed Mir, Sr. 
Advocate with Mr. Vaibhav Suri and 
Mr. Pulkit Shree, Advocates. 

 
    versus 

 

 STATE OF NCT OF DELHI & ANR.      .....Respondents 

 

Through: Mr. Amit Ahlawat, APP for State 
with SI Ramjee Singh. 

 Mr. Amit Chadha, Sr. Advocate with 
Mr. Hirein Sharma, Mr. Vimal Tyagi, 
Mr. Balaji Pathak, Mr. Nishant Tyagi 
and Ms. Anu Rani, Advocates. 

 
 

 
 

 
 
 
 
 

CORAM:          JUSTICE GIRISH KATHPALIA 

 

 

J U D G M E N T    (ORAL)  
 

1. The petitioner has assailed order dated 06.10.2026 of the Court of 

Sessions, whereby the present respondent no.2 was granted interim bail in 
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case FIR No.420/2022 of PS Subhash Place, Delhi. 

2. Upon service of notice, the accused/respondent no.2 has entered 

appearance through counsel. 

3. Learned counsel for respondent no.2 seeks opportunity to file reply to 

this application, which request is opposed by learned Senior Counsel for 

petitioner on the ground that tomorrow onwards, holidays begin and the 

court will re-open on 27.10.2026, which itself is the date when the impugned 

interim bail would expire. On this aspect, learned Senior Counsel for 

accused/respondent no.2 submits and rightly so that in view of nature of this 

application, the accused/respondent no.2 cannot be denied opportunity to file 

a reply.  

4. In the course of rival submissions, it has come up that the 

accused/respondent no.2 has already filed an undertaking on affidavit before 

the trial court that he shall not seek further interim bail or extension of the 

impugned interim bail. 

5. In the peculiar circumstances as mentioned above, the present petition 

is disposed of directing the accused/respondent no.2 to surrender before the 

jail authorities on 27.10.2026 at 11:00am without failure and also to file 

fresh undertaking on affidavit before this court that he shall not seek interim 

bail or extension thereof on the same grounds as raised in the present case.  

6. At request of learned counsel for petitioner, it is directed that 

henceforth in this case, whenever any bail application or interim bail 
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application is filed, the IO/SI Ramjee Singh shall immediately serve notice 

of that application on the complainant de facto so that she may also be 

heard. 

 
 

GIRISH KATHPALIA 
(JUDGE) 

OCTOBER 16, 2026/ry 
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